
 
GOVERNMENT OF INDIA 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
  

LOK SABHA 
UNSTARRED QUESTION NO. 2109 
TO BE ANSWERED ON 23.09.2020 

 
Compensatory Afforestation in Telangana 

 
No. 2109 DR. G. RANJITH REDDY: 
  
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 
(a) whether the Government has recently released money to Government of Telangana 

under Compensatory Afforestation Act after repeated requests from the State 
Government and direction from the Supreme Court; 

(b) if so, the details thereof; 
(c) the total money collected from State of Telangana since 2014 June under CAMPA 

and amount released to the State since 2014; 
(d) whether the Supreme Court has directed the Government to release Rs. 54,000 crores 

of CAMPA funds to States; 
(e) if, so the details thereof; and 
(f) the details of pending projects under CAMPA from Telangana? 
  

ANSWER 
 

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE 
(SHRI BABUL SUPRIYO) 
  
(a), (b) & (c) It was Supreme Court direction, which resulted in piling up of 

CAMPA fund. Government passed on its own Compensatory 
Afforestation Fund (CAF) Act, 2016. Supreme Court okayed it.  
 

(d) & (e) Hon’ble Supreme Court vide order dated 28.01.2019 in IA No. 
5891 of 2019 in Writ Petition (C) No. 202 of 1995 in the matter 
T.N. Godavarman Thirumulpad V/s Union of India and Ors. 
inter alia directed the Central Government to create the State 
Funds and to transfer the amount to the State Funds as per the 
provisions of the CAF Act (Annexure-I). 
 

(f) NIL 
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